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IN THE CeNTRl ADMINISTRATIVE TRIBUNAL %

TR T s Y G B T VI Y Lo
ProANCIPAL ZENCH, NEw DELEI.

Feqn,No.0A 2532/1990 Dat

e of decision:22,03,10M23
shri Heri Kishaen and Others cedpplicants

yersus

The secretery, Government of e e 5pondent

India, Lepartment of Mon<Conventionezl i

Lnerjy sources, wminlistry of Znergy,

Lodhl Twead, New Delni & Ancther

For the Applicants | eesShrl DR, Gupta

Counsel

For the Respondents ‘ eee3NT L K,L, Verma,
' Counsel

CORARg

THZ HON'BLE #R. JUSTICE S.K. DHAON, VICE CHARLMAN

THE HON'BLE MR. I.K. BASEOTEA, ADMINISTRATIVE MEMDSh

i, whether Reporters of local papers may be allowed

te see the judgment?

2 To be referred to the Leperters or not?

JUDGKENT (OrAL)

(of the Bench delivered by Hon?ble liv, Justics
5., Dhacn, Vice Chaixman{(J))

5ix applicants joined in this applicavion,
They have a common case that they were employed agalnst
Groub 'Y posits in the Solar snergy Centie and they belon:
t¢ the Scheduled Caste Community, Their piincipal prayer
was that the resgondents be.directed to regularise them ’
egainst Group *'D' Fostis,
2. A reply has been filéd on behalf of the
respondents, GCounsel for the parties have been heard.

The learned counsel for the applicent states that this

[83)
e
T

(]

e

O

4

tion is now being pressed only on dehaelf of a.plic .ac
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nd 5, namely, $/Shri Ghemmi snd Har Bir, 7

o
¢

applicant No.3 shri Ravinder Kumar is de ad.
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. in the counter-affidaviti file

t")

@ on behalf

of the respondents, it is averred that Applicanis Nos,

1, 2 and 3, namely, 3/5hri Heri Kishan, Ombir and Liohant:
have got The necessary reliefs dur ring the pendency of this
application and thelr services have been Iregularised
&gulnst Group 'IY posts, In relation io applicants Nos. 4
ond 5, respondents case is that there zre no further
vecancies in Group D' posts ond, therefore, they cennot
be considered for regulorisation, On the sontiary, counce
for the applicanls states that theie are 2 vacancies in

the saild Group 'D* posts, Be thatl «s it may, it ~ill be
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very difficult, if not impossible, to record & definite

Howevel , we
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finding whether any va
make 1t clear that the respondents shall take steps to
regularise in accordance with law the services of

Bir if and when any vacancy arilses

C)

5/shri Ghamni and |
in Croup 'DY post., We further direct that, until the
services of 53/Shri Ghammi and Har Bir are regulerised, trey
shall be paid theé minimum wages as admissible to Group 'of

employees if they are not elrwady being peid on Jhet kas.s,
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application fimally but without any order as to costs., -
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( I.K, 1:dss ll’ir\) (-.2 .n../‘éHHON)

MEMBER (A) VICE CHAIRMAN(T)
22.03.1993 , o 22403,1993
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